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CEMTRAL ADMINISTPATIVE TRIEDMNAL, JATPUF BENCH, JAIPUR.
0.A.No.287/94 Date of order: 1.1.96

Surendra Fumar Sonwar : Applicant

Union of India & Anr. ¢ Respondsnts
Mr.S.K.Jain : Counsel for applicant
Mr.Manish Bhandari : Counszl for respondants Nos.l & 2
Nonz present on bzhalf of respondants Nog.l to 1d.
CORAM:

Hom'ble Mr.Gagal Trishna, Vice Chairman

Hon'lle Mr.O.P.Sharma, Administrative Member
PER EON';L; MR GOPAL ITRTISHUA, VICE CHAIRMAN.

Applicant  Sursndra Fumar Sonwar haz made  this
application undsr Sec.l19 of th: Administrative Tribunals Act, 198
challzinging the impugnad crdsr dated 11.6.'9d ab Annx.Al by which

Ps.2000-3200 was lowarad and

from the grade of Pe.2000-3200.
2. = havz heard ths lzarnad counsel for the partiss and

havs gone though the racovds of the case.
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Whern the seniority list &t Arwxl Al daked 11.6.94 was
issued respondents Moz.2 to 14 wers placed shove the appliceant and
the applicant was given 15 days time to mal-s clbhjecicions if he 30
- desirzd. Thare is nothing on the recovd to show that the‘=3plicant

alling lew in

1

S had mads any okbjsciion to th:z concernsd authority
cquestion ithe lowsring of his sznicrity position. Order Annz.RO
dated 5/6.7.94 was pessed during the pendency of thiz 0.A
fe rerting the applicant from ths grads Ps.2000-3200. This crder
has not been specifically challzngsd in the velief clausz of the
QOJA. The applicani has not prei

C}Kﬂ“*f authority impngning his revercion.
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makes raprassniziion against Annv.Al dared 11.6.91 to raapondant

thz circumskancs
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r we hold that if the applical

Mo.2; thz Chiezf Works Manager, Western Pailway, Ajmer Division,

entertained by him and dizpozzd #e of on merics through a dztailed
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Uy (0.P. Qha‘éa )

Member (Adm. ).

one nontch from the date of its

Chire

(Gopal Kifishna)

Vice Chairman.
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